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Il THE CENTRAL ADMINISTRATIVE TRIBUNAL, PRI NCIPAL BENCH
DA 43/1994
Neu Dglhi, this Sth day eof July, 1994,
Shri C.d. Roy, Mon'ble Member(3)

$at. Gengotri Dewi
w/o late Shri Sheshnath S5ingh
g/o 3505, School Bleck
Shakarpur, New Delhi «o Applicant
By Advocate Shri A.K. Bhardwaj
Versus

Union of India, through
1. The Sscretary

Ain. of Defence Production

Central Secretariat, Neu Delhi
2, The Director General

Ozdmanco Factories

10, Auckland Road

Calcutta
3. Tho General Manager

Drdmance Factory

Ruradnagar, Ot. Ghaziabad,

- up, 201206 oo Respondonts

By Advocate Shri VY,S.R. Krishna
O RDER (oral)

Heard the counsel for the parties. The applicant -
is tho ulfé of the deceased GCovernment servant tho disd in
harnees on 31.5.93 while working as Fireman Grade Il uith
Rearondent No.3, just prior to 6 months of his ouperannuation.
Sho has prayed for compassionate eppointment on the ground
that ohe hés 8 minor daughter., It i¢ an admitted Pact that
she has received termibal benefit of B,96,764 and that ohe
vas zoceiving a family pension of R,1133/= per nonth which
vas subsequently reduced to R.650/- per month., Sho nado
a reprosentation for compaessionate appointment vhiech wao
zojocted 5y Annexure A- letter deted 3.,9.1993 on the ground
that the terminal bensefit gnd the pension given to her is
sufficient. The counter also mofg or less says the senme
vis=a-vi® saying that the applicant is not qualified for

cempassionate appoiﬂtment due to lack'of educataon, i.8,
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2, Compassionate.appointmont is not a matter of right.
I1¢ ia also the case of the applicant that she has rocoived

o substantial amount and she is receiving pension svery
ecnth, However, this is not the only ground that givos

tho right to the respondents to reject compassionatoc appoint-
ment without considering other aspscts also, It io pot
unesual for svery individual uﬁo dies in harness to recsive
seme payment of terminal benefits but that can not be mado

a ground to reject otherwise a dessrving case for conpase

i\ c_(»,(z.n:”'w,—-fw
sionate on the gfound of indigent circumstances.

3, Undor the circumstances without quashing tho
ordar alreaqy passed wyide Annexure'a9 though in similar
case it i3 quashed by other courte, I intend to give the
following directieon.

Qo The respondents are directed to reconsidor the
case of the appiicant on the_facts other than that of
torninol benefits and pemsion that i boing being givem
to her and pass a speaking order sithin two menths © Tem

the date of receipt of this order by them,

The OA is thus disposed of. HNo costs.
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